respect of Mahadayi Water Disputes. As per Inter State River Water Disputes Act 1956, the Tribunal
consists of a Chairman and two other members nominated in this behalf by the Chief Justice of India
from among persons who at the time of such nomination are Judges of the Supreme Court or of a
High Court. Accordingly, Chief Justice of India has been requested to nominate Chairman and

Members of the Tribunal. Notification of Tribunal depends upon the receipt of above nominations.
Investment made in Irrigation Projects

3055. SHRI K.V.P. RAMACHANDRA RAO: Will the Minister of WATER RESOURCES be

pleased to state:

(a) whether it is a fact that the investments made in the irrigation projects are not yielding

the desired results;
(b) the total investment made in the irrigation projects in the Tenth Five Year Plan; and
(c) the physical and financial targets fixed and achieved ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) The investment in water sector under various plans has helped in increasing the irrigation
potential creation from about 22.6 million hectare (mha) at pre-Plan stage to about 102.7 mha at the

end of X Plan.

(b) As per the information provided by Planning Commission, the total expenditure under

major & medium irrigation and minor irrigation sector during X Plan was Rs. 96,335.83 crores.

(c) The outlay for X Plan for major & medium irrigation and minor irrigation sector was Rs.
85,619.84 crores, against which the actual expenditure has been reported to be Rs. 96,335.83
crores. The target for creation of irrigation potential for X Plan was 16.743 mha which was revised to
10.5 mha during Mid-Term Appraisal of X Plan. The creation of irrigation of 8.82 mha during X Plan

has been reported by the State Governments during X Plan.
Rain Water Harvesting

3056. PROF. SAIF-UD-DIN SOZ: Will the Minister of WATER RESOURCES be pleased to

state:

(a) whether his Ministry is satisfied with the progress of enactment of legislation by States

on rain water harvesting; and

(b) if so, the details thereof?
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